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15.47 hrs.

STATUTORY RESOLUTION RE:
PROCLAMATION IN RELATION TO
THE STATE OF GUJARAT

THE MINISTER OF HOME
AFFAIRS (SHRI K. BRAHMANANDA

REDDY): I beg to move:

«That this House approves the
Proclamation issued by the President
on the 12th March, 1976 under arti-
cle 356 of the Constifution in relation
to the State of Gujarat.”

Sir, the Hon: Members would have
had the opportunity of looking into
the report of the Governor, which has
been laid on the Table of the House.
That report gives you an idea of what
the situation was at the time of the
formation of the Ministry under the
leadership of Shri Babubhai Patel and
how, on the 12th March 1976 the Gov-
ernment lost its majority and was de-
feated on the Floor of the House and,
therefore the Government resigned.
Now, the Janta Front Ministry resign-
ed, following of course, as I have said,
its defeat on the Floor of the Assem-
bly and, though the Congress Party is
the single largest Party in the State
now and though some independent
Members of the now dissolved KMLP
and some other Independents are an-
xious to support a Congress Ministry,
the Governor has said in his report
that there is a fluid situation and he
does not gee the prospect of a stable
Government being formed. Now, the
State budget also for the 1976-77 has
not been passed and, therefore, the
immediate necessity is to have an
authorisation of the expenditure from
Ist April of this year. It is obvious
that a situation had arisen when the
Government of the State could not be
carried on in accordance with the pro-
visions of the Constitution and, there-
fore, the (Governor recommended action
under Art, 356 of the Constitution,
that is, tbke taking over of the adminis-
tration by the President,
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Sir, you will kindly understand and
apprepiate that, at the moment, in
view of the report of the Governor
and in view of what you ang I slso
may know from the Stat: of Gujarat,
in the circumstances obtaining in the
State, there is no alternstive but to
have President’s rule in  Gujarat,
Therefore, I commengd this Rekolution
to the acceptance of this august House.

MR. CHAIRMAN-
moved:

Resolution

“That this House approves the
Proclamation issued by the Dresi-
dent on the 12th March, 1976, under
article 356 of the Constitution in
relation to thay State of Gujarat.”

Mr, K, C THaider.

SHRI KRISHNA CHANDRA HAT.-
]?ER (Ausgram): Mr, Chaivman, I
rise to oppose the Proclamation issued
in the name of the President o? India
suspending the Gujarat Assembly and
the Resolution moved by the hon.
Home Minister, Shri Brahmananda
Reddy. I couid clearly see a gliring
contrast in the suspending of the
Gujarat Assembly—contrast to  the
dissolution of the Tamil Nadu Assem-
bly. The Congress leaders had high -
hopes of capturing power in Gujarat
during the Jast elections, but all thejr
hopes were helied by the victory of
the opposition Janata Front there. Thke
high hopes of the Congress leaders
then turned into gravg anger against
the Gujarat Ministry, From that day
onwards, the Gujarat Minisiry hzg to
face the Congress manoeuvres of de-
fections., I am not going to have any
brief for the Janata Front Govern-
ment, My Party opposed both the
Janata Front and thg ruling Congress
Party in the Gujarat elections. We
were not hothereg about winning
some seats in an unprincipled way.
Wej fought against these two. But
that does not prevent me from ac-
cusing thle Congress Party of using



+

President’s Rule
in Gujarat (Res.)
undemocratic corrupt methods to puil
down the Gujarat Ministry. Bribes
were offered, warnings were given
and all sorts of corrupt practices welre
practised to lure the MiAs from the
Janata Front to thr Congress Party,
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We know {hat defection is an incur-
able disease f bourgecis-landlord
class rule, Further, the peoplels in-
terests are not serveg by substituting
one set of bourgeois-landlorq politi-
cians for another set at the helm of
affairs. We are conscioug of the, fact
that only througn consolidation and
advancement of the left and demo-
cratic alternative way-out is to be
found. The peoplq have seen how
this assessment of nmiv Party hes comel
true. How democracy is being sub-
verted by the‘;’n Congress Porty in the
country, everybody coulj see. The
Government talks about peaceful
existence of different gystems in in-
ternational sphere, but is not prepared
to tolerate government by Opposition
parties here in our country. We have
seen how the Tamil Nadu Assembly
was dissolved nn the eve of the ex-
piry of its term, The Central Con-
gress Governmant which extended
the life of the Lok Sabha and of the
Keralg Assembly was boung to give
reason for not extending the term of
the Tamil Nadu Asseimbly, so, they
suddenly performeg a corruption
drama and escaped from giving a pro-
per reason. Were there not severe
corruption charges against those who
are at the) helm of the affairs here at
the Centre? Tonnes of papers con-
taining grave corruption charges were
sent to the President of India against
some of thie political high-ups here.
But what happemeq to those charges?
They were all sent to olq paper mer-
chants and corrupt persons are
honourably promoted. Is thiz not a
double standard? Is this not 5 biased
action? One standard to opposition
party and aunother standard to the
ruling party. We want all those cor-
ruption charges to be enquired into
whether it is Congress or other poli-
tical parties and those found guilty
to be punished,

CHAITRA 4, 1898 (SAKA)
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The Janta Front testeg its strength
in the Assembly and resigned after
its defeat, The Governor had sent
his letter to the President of India
stating that nobody could form the
Government. But than why you
have) not dissolved the Assembly and
announced elections. You want to
organise some more defections from
Jantag Front and form your Mmistry
there. Igs it 1ot 2 double standard?

3¢

Then Congress which lost its mono-
poly of power in 1367 in several States
at last brought under its control all
theke States. How could you achieve
this great miracle? You have split-
ted the Left Front Gowvernments in
Wist Bengal, and Kerala, Everybody
knew how you organiseq defections
ang pulled down Orissa Ministry, U_P.
Samyukha Vidhayak T)al Ministry,
Madhya Pradesh Ministry, ang Bihar
Ministry, You are deliberately delay-
ing the passing of defections Bill be-
cause it will prevent the defectors,
from coming to your side ang now
you may happily bring it because now
you have to worry about defections
from your side and you have praecti-
cally achieved the target of defections.

So. Sir, our country is proceeding
towards one patty, one leader mis-

rule, With these wor3s, I conclude.
SHRI C. K. CHANDBAPPAN
(Tellicherry): Sir, I am very sure

that the people of Gujarat will be
extremely happy that they could get
rid of the short regime of Janta Front.
When we are discussing today about
the fate of Janta Front Ministry, it is
nekessary to briefly go into the back-
ground in which thig unholy alliance
hag to come into power. You may
remember that iHece was a big agita-
tion in Gujarat before the Janta Front
was able to emerge into the horizon
of Gujarat wolitics. That was the
‘agitation called the agitation of Nav
Nirman Samiti spearheaded by the
students of Gujarat. It presenis a
classical case of the bankrupcy of the
philosophy of Shri Jayaparkash
Narayan and his cocallegd total revo=
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lution, because one will remembelr
that it was from the Gujarat agitation
of Nav Nirman Samitj that Shri
Jayaparkash Narayan himself got in-
spired in rumning a crusade against
parliamentary democracy and against
elected representatives of the, people
in this country., And what was the
origin of that agitation? It was from
the genuine grievances of the people,
Because of the price rise, the hostel
fee of the students of enginecring col-
lege had gone high ang against the
price rise, the students of Gujarat led
a genuine and legitimate agitation
and it was g genuine agitation against
the price rise. In that agitation, the
discrediteg leaders, who were written
off from the Gujarat politics for ever
plunged into it. That is how, morarji
Desai who was once rejected by the
people of Gujarat in protest against
the non-cooperation of the people had
to take g fast in the State a decade
ago.

16 hrs.

He emerged as a 1cader of the student
community who were fighting against
price-rise. One should not forget that
the then Coagress Chief Minister who
later became the leadar of the KIM-
LOP Party, Mr., Chimanbhaj Patel...
(Interruptions) If he has joined the
Congress, God save the Congress. This
Chimanbhai Patel, I shoulq say, was
a trigger-happy Chief Minister. I was
there in Gujarat those days when the
student agitation was going on and
I have seen myself how brutally stu-
dents were treated or were shot down
in the streetg without any justification
by that Ministry led by Mr. Chiman-
bhai Patel. I should say that he was
playing into the hands of Morarji Desai
and his company and added fuel to the
fire. Then, their demanq became ex-
tremely political. Then they brought
down the Ministry and then
demanded the dissolution of the
Assembly and the Assembly also
was dissolved. Then started the
whole drama which is now
known everywhere. JP said, ‘From
Gujarat I got a new inspiration and
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try for a total revolution in Bih;r,
And then he threatened that he
would leag an agitaion for the dis-
solution of the Pariiament atself,
Then, once for the dissolution of the
Assembly the venerated leader, Mr.
Morarji Desai, undertook a fast . . .

SHRI D, N. SINGH (Hajipur): Not
for dissolution.

SHRI C. K, CHANDRAPPAN: And
then for election again, he undertook
a fast. Then election was held and
it was held in an atmosphere sur-
charged with violence, violence which
was created by everybody there, I
wag rather amused iy the previous
speaker who said that we are dist.
interested in what happens there,
Just now my CPM friend spoke. I
wag surprised, The CPM should havg
been concerned about the emergence
of that kind of undemocratic forces
in one part of the country. Anyway,
in that atmosphere they could succegs-
fully mislead the people. The genuine
discontent of the people was given a
twist and they made capital out of it
and they have betrayed the student
community ang came into power. But
the people of this country had seen
how unprincipled were the right reac-
tionary parties in Gujarat, The par-
ties which were shedding  tears,
rather crocodile tears in the dayg of
the Navnirman agitation had no shame
to form a Ministery when they had
no majority, with the support of that
gentleman who wag personally res-
ponsible for unleasing terror against
the student community there and his
party, the KIMLOP Party ang its
leader, Mr. Chimmanbhai Patel It
was an opportunistic alliance and who
were the people behing this opportu-
nism? The people who spoke abhout
Ahimsa and 9eople who claim to be
the! true followers of Mahatrna Gandhi,
the Congress (0). They thought
their policies are being vindicated snd
I remember nere with what a great
sense of jubilation they celebrated
tha coming in of the Janata front
there. But with whom? With those
forces on whose bands you coulg see
the bloog of Mahatma Gandhi, the
RSS. It is a well-known fact and

Fxl
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gress (0) had mory seity than Jana
Sangh, it was a Ministry sun by RSS
and it was ¢ Ministry run by Jana
Sungh, It annot Le denleg by any-
body, Ang *hat kind of a Ministry
and thet kind ot a coalition reversed
the policies which were pro-people in
Gujarat. I will take the example of
lang reforms. Wa have criticiseq that

which came into power in the name of
the people, in the name of Janata, had
reversed the whole course, It was a
going back Their measures were

there, Then they formeg what was
calleg the People’s Voluntery Corps or
something like that. They made an
organisation of {he volunteers. Who
was the core of it-the RES The
whole administration was given on a
platter to R.SS, Their peorlg “vere
recruited in a large number. Today
one of the main responsibility of the
Centre is to vlean the augean stables
wherlg reaction is deeply entrenched
in a vantage position ang it has been
done in a plamned way. There was
a master plan. Is it not a fact that in
Gujarat they behaved as of emergency
is not existing in thig country, ag if
Gujarat is not a part of India® In
_that part of the counirv ie, in
Gujarat, they have allowed RSS. to
go scot-free Thev have allowed
emergency not to be enforced effec-
tively

1 woulg like the Mimster for Home
Affairs to look into the case of Greek
ships which were jnvolved in bring-
ing arms and guns al Kandla Port,
The workers of the ¥ andla Port have
informed the Gocernment about it,
1 do not know whether the Hame
Minister knows ahout it or not Arias
were smugglad ‘rom Wast Germary
I would like to ask the Government,
can it be dismisseq as a matter of no
importance? 1t is a matter of serious
concern. It should be enquired into.
It is becoming all the more important
it the confext of the dynamite case.
What weg this dynamite case? It is

fecture dynamite in that sanctvary
created by Janta Front, outside emver.
gency where thely have given protec-
tion to all kindg n? leaders who are
underground—the leaders of the right
resctionary forces, It is reported that
when these dynamites ware tested,
there ware people, [ do not want to’
name them, they were responsible
people of responsible politica} parties
who are underground today, They
were there. These dynamiteg were
not manufactured for fun's sake. These
were to be sent to Banaras, Gujarat
angd Delhi. What for? It wag their
conspiratorial attempt to create anar-
chy and chaos in the country.

if somebody thinks that as R.S.S. is
banned and therefore ig not existing
he js mistaken. They are lying low ang
they are trying to stage to come out at
an appropriate time These arms were
manufactured i1 Gujarat under the
protection of the Government which
claimeg to be the Government of the
people—Janta Front. This was a
king of unpatriotic, anti-naticna] gcti~
wity which was going on in that State.
In such a situation, ve weleome that
that Governmsnt js no. more there,
1 have certain apprehensions about
the way things are happening in
Gujarat. I woulg certainly like that
popular Government should rome into
being 1n Gujaiat. Rut the questiun is
this Can 1t be done trrough horse
trading? 1 doubt very much waat
they have in mind I am much wor-
ried about it. There is a pecu-
Har political situation in Gujarat.
The Congress Partv which had a
strength of 140 iz the Asscmbly hav-
ing 160 seats were thrown out and
that happened at the timei of the Nav
Nirman Samit’s agitation, It is het-
ter that you do a little bit of hcart-
cearching We know this that in the
past in Gujarat the cn.agress leader-
ship hag made al'Xinds of ccmpro-
miges, unholy compromges, with sll
sorts of und=sirable elenucnts with the
only intention of somehow coming to
power. That is why in Gujarat con-
gress remained united while in other
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ports of the country the co
party had undergone split. The aplit-
ting was based on cteriain principles,
In Gujmrat this painful procesgs of
split has not taken place, On the
contrary the process of uniting all the
radicalg with all the reactionanes took
place there. Such a strange combi-
nation has =2ome 1o power with this
majority there, This 15 what hsp-
pened, Then we have seen the veiy
strange speciacle of defection, tha
strange spectacle of Covernment
working against 1ts owh party un-
terests. All thase things were wil-
nessed by ug m Guarat. 'Today the
Assembly 15 under suspended anima-
tion. What are you going to de ahout
that Assembly? If you are thinking
that there will he .cme raore defec-
tion, some more people will be ¢oming
angd joining th: conpress, ro that you
will get mnajorty, T would Iike to tell
you, vou arq entnely mictiken and
you will be Jixgmg your ovn grave,
it T may say 0 You +h~ld be very
careful about it. Iere T wunt ta 1anlke
one suggestion from and on hchalt of
our party and it is this,

1 wish to 33y that jou shrulg now
involve all the democratic foreer, all
the leftist forces, 1 thet mattor of im-
plementation of the 20-Point Feanomie
Programme with determination  Vou
can do it now Bt you cranel have
a policy of uantouchahilitv if T mav
say s0¢ You have necescatily rot to
involve all the like-m ndeq pepple
who are ready in work with you for
the implementation of the 20-Po'nt
Programme. And, you have ip ioke
measureg by which »ou will be able
to stop the onward march of the
forces of rtight reaction 13 Gujarat.
T am afraid, some of the right reaction
ir within you, within your party it-
self, You have got to take
bold action if vou want vyour own
exigtence In Gujarat. I don't know
how you are going to do it, If you
do not take prompt action I am sfraid
a situation will come when the history
will rvepest itself, But that should

not heppen.

Prestiots Ruli | 3hk
LA Y eyt Y
Hore I want 8¢ druid your' stbention

poi
President's rule you want te ﬂ&
new beginning in Gujerat mul
cooperation of oll concerned, I

you one questica. Is it good to m'm
the Membery of the Communist Party?

1 go not think it is good. In Gujsrat,
at the moment, as things stand today,
the only reliable force with whom you
can depend upon is the Communist
Party of India. But, I am sorry to say
that two of our State Council Mem«
bers are put behind the bars by your
Government afier ihe President’s Rule,
I shall give you the names-~they are:
Comrades Bububhai Muoshf and
Dalawar Khan. They are the State
Council Members of our Party. They
ate nat unknown people in Gujarat.
But, they are put behind the bors
under MISA wherzag the RS S. men
ape gomg scot free today without any
trovlle But, with the CPI npeople you
are vet aving hke this I do not {lunk
that is a good (ndication.

Another strange thing which sur~
prisel us was this In Ahmedabad
1ty where Governor, Shri Viswana-
than eity and rules, 1oday, under the
very nose of the Governor, the State
Pol ey had cooked up a case against
one of our party workers who 18 alteg.
ed tn bhe mn ‘antiesocial element’ and
the polica 1s afler tum. Ig it nol ndi-
culnus® ‘This 1s again a case which is
not a guad mdication of the future (o
cenme I .m not saymg that all those
are gone with the krowledge of Shri
Brahmeranda Reddy  This shows that
i Gujarat Administration, today,
there 9re people who are consciously
moving in a direction and taking ac~-
{icns hv which the democratic forces
will stand divideq there. You should
be careful about these forces. Yocu
shoul® he able to weed them out from
the pnsition where they are sitting to-
day. If you do this and it you take
measiregs by which the social base of
fascism, social base of right reactiom,
the zocial base of R.S.B. and sl that
are put an eng to, then only there is
a good future for Gujarat. A very
important measure in this direction is,
I hnpe, the implementation of the 20~



Jeftist: and deﬂm‘raﬂc Iorcu ine Gu;a-
L ‘rate T hope you wiit consider this sug-
" gestion. - It ‘you do that, I hope that
. - 'Gujaraii .. people 'wi.i_have a brighter
" future and they will have a democratic
-and popular Government to look after
their at’fairs in near {uture

. SHRI NATWARLAL PATEL (Meh-

sana): Mr. Chairman, Sir, I am coming
from Gujarat and [ welcome the Presi-
dent’'s Rule in the State of Gujarat.
Generally, we, Gujarati people, are
accustomed just .to live in .the ciimate
of a popular Government. But, any-
way, the Government in power—-the
Janta Front Government—was a very
peculiar Government which had creat-
ey A number of problems in the State
of Gujarut. And that is why I wel-
come this President’'s Rule in the State
of Gujarat. In comparison with the
former Government, this Janls Froot
Government has mirerably failed and
thig has created a number of problems
in that state,

So far as Gujarat is concerned, we
have got our own traditions and you
know very well—the House is also
aware of the fact--that Muhatma
Gandhi was born in Gujarat ang we
have got the iraditions of Gandhian
philosopiy. We all very well know
what happeney during the regime of
Janta ¥ront Government in the State
of Gujarat. Everyone is aware of it
During the regime of the Jania Front
Government in the Gujarat State there
were a number of cases of violence.
Not only that but during election days
aleo, a number of cases of violence had
taken place which were beyond the
"capacity of Government there to cont.
rol. If I don't forget, the entire matter
was brought to the notice of the hon,
Home Minister, Shri Reddy. [ think
be alsg intervened at that time to see
‘that the Government took some neces-
. sary steps just to curd the violence at
. the time of elections. Anyway, the
Governmemt miserably failed, - they
_waré not prq:ared to take mtice ot

any dizetive . ;mn etha Cenu‘al
Government.  Sp. far as . States are

" ¢oncerned, they are all fimoetioning in

their owa way. But, at the sawe time,

they .are all ‘expected to. follow. the
guidance or directive. - given by -the

Central Government. During the ve-
gime of the Janta Front—if I don't
forget 1 ~they never bothered to have
any guidance from the Central Gov~
ernment, Not only that. They were:
not also prepared to honour the ver-

dict given by the Central leaders. Sir,

ultimately that resulteq into- chaos and

the Janta Front Government had to go -
out miserably, Sir, they were only
about 86 members and unless they .
were 92 {o 94 they were unable to

form a Government in Gujarat. . They
formeqd this Government ag some mem-

bers ot KMLP supporfed the .Jania .
Front Government. Before and during

the elections, we know, how they used

to speak too much . against KMLP

members. They were not prepared to

tuke the support of that party but there

is & proverb in Gujarat—

FAT 77 G g w2 gy amew
az # f& Diw e g omva Oy
PR (EA AR SR T P i
GHAE R E )

Sir, I very wecll know before elections
s0 many leaders from Janta Front had
declared that they would never like
to fsrm a Government with the sup-
port of ruling Congress and XKMLP
membess. I think it was a great
wonder for the people of this country
that they formed Government with the
support of KMLP members which they.
could not have done Lut anyway they
wanted to come in power, Their aim
was to rule and do something in the
State of Gujarat only with power. We
very well know, this Government ruler
for about eight ‘months ang during this
short period they have created a numi-
ber of problems. 8ir, if I give a

review of their misdeeds of the entire ‘

period it will take a lot of Hme and,

assuch.Idonotwantwgointome‘

details. The people of Gujarat were.
fed up with thig Gnrvemmmk After

et -~ s
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this Government his gone, President’s
rule has been imposed. We alwrys
wish for popular Government in our
State but anyway as there is no majo-
ity with any single party as such, 1ibe
Assembly has been suspended for
some fime and let ug hope in the near
future there will be a stable Govern-
ment in Gujarat. So far as the Cong-
ress party is concerned even during the
regime of Janta Front Government in
+he panchayat elections we have won a
number of seats That proves so far
a8 Congress iz concerned we are al-
ways in the hearis of the people of
‘Gujarat and it has also preved wrong
the propaganda of Janta Front Govern-
ment that Congress has lost its image
mn the State of Gujarat

8ir, as [ wall be participating in the
debate on the Demands for Grants to-
morrow, I conclude by saying that we
welcome President’s rule in the State
of Gujarat and it has given lot of rehef
4o the people of Gujarat

1634 hrs,

[Sapr IsEAQUE SampuAwx {n the Chair.]

gt wfordet adw (ATaTRET) -
ewmafr wiew, wWY EY ory o
Ay Fazar a1 T
& gt wtaer ¥ fag s TEAY
g

off Weax wm GAW WY AY ®EN
wer orff F= g7 § | (wqewr)

MR, CHAIRMAN: Mr. Natwarlal
Patel, please don't interrupt.

SHRI P. M. MEHTA (Bhavnagar)-
Kindly oonirol the member. What 1s
4his?

BERI NATWARLAL PATEL- What
% say fs right You cannot threaten

; %o en the floor of the House,

¢

SHEI P, M MEHTA: Kindly control
il

. Gujsrat TReb) |, )
BRI NATWARLAL FPATEL: Thi
hon, indy should know what to spenk
in the House,

MR. CHAIRMAN: Pleage mt down.
Why do you interrupt s much?

fireat wervome, ¥t B oft §,
T qrey fwg | Ay wih o
et aver waR g | gwrdy afeda
92w, We qawr g9 v Nfwg o
ure Wt gdw AfEg |

wwrdt woie qdw, g S wr
wy g &, iy el ara wpd Gifvy,
Y A 2w ¥ wry w@ Ay Ofag
(wrewer)

¥ a5 ava v e f e el
IAAT BE WY AIHTC, IAT K Y
FTT Y Feefl 7 afy frrrar @ v
aard Jnfedy 2 o) e garey ¥
F ag Tay A 34 Foarg fear ¢ oy
wrgw & B 11 Al w wA F OF
oTET ¥ gATt UF aaed ® :T W
wrar WY ardy ¥ IN ¥ A%, g wfgwr
B owa ¥ X ¥ 4% 1 3R Faarw @
¥ wongy =7 fazdy faa), Pralt Y
R ara §, fr a2 AF v 9T T "W
WY T gome Afag 1 3y oma¥
g TaaE ¥ oA g frar

o frar & w78 o 5 ey
IHA IOt EN awe T fer | agt
e foer T A7 ¥ gard g AR
T At wra NF AY AvETe e e
a% afy oy o T s fafvex 3
T T 4w RO A ank §
wx oy ifew oy Y fo gl aoere
TAY | AT F I WTAAT )

T ot e ¥ ovE dr gt
fear e ame W v w3 £
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wmm
muww’%mum*
wrer it w9 g o ot o oy
Wifew o | ot 3o guT v X o R
R wrewt o Gl arr G ¥
W oy & gt AT et ¥ gy
unfy | % st e ST )

& wroet ey & ot § o
wma | ATy Wik & oy v ot
o wefT dqe ¥ v & fog & o,
F6T & w7, wy e A Y ey
g Y fegd o) sur—"vTe e
qUT YA ev R 1 A gfen AT
Qe Y wrrat ¢ 7 A Ay are § e
& avear ag w7 £ et § 1 AgwT
FUTET AT EHAT ¥ | WIGFT FHT GG
% 5o A wfy ¥ 3 &1 F s arwe
ST & AT wrgY i oy g
T ATy Ak T A &

a¥Rr £ qrA A FE ATET A
o @ IAEY oFET | My FRY § Fe
T Y A e ¥ iy

(wrwn)

ot pwix ot¥ (wetemam)
o At Dy ) (o)

SHRI P. M. MEHTA: She never in-
terrupted the members who were
speeking from the other side. Why Is
it that they do mot allow Kumari
Maniben Patel to speak? I would re-
quest you fo kindly control them.

SHRI C, M. STEPHEN (Muvathu-
pusghs): He i3 trying,

SHRI P. M. MEHTA: But are
mmmamm&q
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SHRI C M STEPHEN (Muvattu-
puzha) Sir, I nse to support this re-
solution. By the events m Gujarat
ending up with the dismissal of the
Ministrs and amposition of Presudent's
rule there, the curtain has been drawn
for the ume being on a tragic melod-
rama in the political map of India It
18 necessary that the democratic forces
n the country draw certain lessons
from Gujarat The anti-Congress sec~
tions in the country hag evolved their
strategy on the pattern of what hap-
pened in Guaarat and the succession
of events was portrayed vividly before
uz by Shri Chandrappan, 1 do not
want to add to it But I want to em-
phasise one thing: There have been
UF governments in different parts of
the country. Some have succeeded
and some have fallen. If a comparison
ig made, one thing will emerge.
Whichever UF government was for-
mulated on the basis of anti-ism rather

has been formed on the basis of a posi-
tive programme has survived the at-
tack of all forces against it. In Kerals

govern-



257 I
in Gujarat (Res)

hag happened in Gujarat also, where-
as to-day in Kerala, there is a united
front, not of like-minded parties, but
of parties who were wedded to certain
programmatic arrangements and not
weddeq to negativism, but to positi-
vism. Therefore, the Government
there, in spite of the fact that 1t 1s
composed of partieg which are not like-
minded, remains solid and 1t is carry-
ing on. In Gujarat, the Government
that was formed, was on the basis of
& negative platform. Ii was not a posi-
tive platform at all. And the strug-
gle that started it, was alluded to by
Mr. Chandrappan—the Navnirman
Samiti anqd the subsequent events. It
was on a negative slogan and pot on
a positive slogan. It had started all
sorts of vicious forces in the country
Subsequently, the present government
came 1n. It was very amusing to hear
the hon Member from Congress (O)
speaking about defection and all the
rest of 1t. How did thig government
come into existence™ Was 1t on 1its
inherent strength® No, but on bor-
rowed strength Borrowed <treugth
from whom? Borrowed from KMLP.
But for that party's support, the
government obviously had no
majonty there. Relying on that
support, they had Jformed a govern-
ment on a bare-faced anti.Congressite
slogan Nothing positive at all, Sub-
sequently the government hus cracked
up (Interruptionsy Whoever fash-
jons a government or its programme
on negativism  whether it be Con-
gress or any other party, w1l meet
the same fate; and 1 have no doubt
about it. This iy the lesson which has
got to be drawn. The Government has
fallen rightly, and the Assembly has
been kept undey suspended animation
Now, Mr Chandrappan had made two
observations to which 1 have to advert,
Ye cautioned us, or the Goverument
against my party forming a govern-
ment there He spoke about defecticns
and all the rest of it. Personally. I
am not a person who contributes to the
allergy about defection. 1 don’t iucer-
stand it. I am not expressing the
party’s point of view, [ am expressing
my personal point of view. Our demo-
cracy is not based on parties, Every
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person contests. Of course, he contests
on a party ticket. Subsequently when
events develop in g particular fashion,
if he feelg that the forces or the people
are by and large taking a particular
course, it 1§ conceivable that he
changes his stand; anq a new orienta-
tion can possibly take place. It is no
use condemning it ag a defection and
saying that once an election takes
pluce, that is the end of it, ang thut
no more of permutations and combina-
tions can take place. It is not apph-
cable 1n al} the situations. To-day, the
Congress 1n Gujarat hag majority. If
the Congress Party wants, it can form
a ministry. It is not forming a Mims-
try. But I don't agree to the proposi.
tion that Mr. Chandrappan raj spelt
out, that until we go to the electoratle,
we should not form a government. It
will be a proposition which will be
swicidal and, accordingly. 1t will not
be good. The moment the government,
or the Central Government feels, or
the Congress party or the High (om-
mand feels that a situatiun has arisen
in which a stable gevernment can be
formed. it will be a betrayal ot the
people, if such a government 1s not
formed, and 1t will be a leting down
of the people, 1if 1n spite of the majon-
tv that we can possibly command.
sizeaule, substantial majonty that we
can possibly commang and f in spite
of our conviction that we can give 2
stable government to the State, we
throw them into the cauldron of the
clections agmn  That 1s not an easy
matter at all. The Gujarat people
have suflered encugh. They have

sutlereg during the rule of the Nav

Nirman Samiti, They suffered after

that. Then the elections took place.

Then {lus Government forced upon it-

self this situation, it stewed in 1ts own

juice. Merely because this has hap-

pened, to throw the people agamn to

face an eleclion will not be a corrert

proposition.  Therefore, the advice

which Shri Chandrappan gave cunnot

be accepted for the face value, and T

would strongly urge upon the Govern-

ment not to be led away by the populist

slogan. We have got io be realistic

and concerned about the veople.

The real question is whether you

258
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are confident about the stability. It
is not material how this MLA behaved
or that MLA behaved. So long as the
popular wave ig in suport of a parti-
cular government, so long as the at-
mosphere is in support of a particular
sel up, so long as that happens, the
slability of the Government will stand
assured. When the wave goes against,
then the Government will get rocketed
up and instability will increase. There-
fore. let us not judge the possibility of
sla' ility on the character of the per-
scn, who mey be giving support. or
whbo may not be giving support. That
is not the basis on which popular
gorernments are formed,

Secondly, he was speaking of Like-
minded parties. I am emphatic in say-
ing that no two parties can be like-
minded. If they are like.minded, they
should be one party and not two par-
ties. There are two parties. because
the, are not like-minded and there are
differences in approach, philosophv
and strategy. It is because of these
aifferences that there are two parties,
anc. not one. Therefore, to say that
there are two parties which are like-
minded is a contradiction in terms.
The mere fact that they are two parties
shows that there are differences bet
ween them.

Shri Chandrappan said that in the
Congress there are reactionary people,
which means that in the Congress there
is a section of people whom they ac.
cept as progressives. Let this exercise
not be carried too far. They are try.
ing to drive a wedge between pro-
gressives and reactionaries. They are
wooing the progressives and condemn.
ing the reactionaries, That sort of
strategy will not work. The Congress
is a great movement. It is mass move-
ment. In the dynamism of the move-
ment, people come together and move
forward, There is no question of some.
bo'y being reactionary and somebody

ing progressive. The Congress Is a
single solid whole, and this single solid
whole, meotivated and actuated by its
philosophy, goes ahead. If you are
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going to stop to find out who exactly
is a reactionary and who exactly is a
progressive, it 18 a divisive strategy
which we are wise enough to see,
detect and stand guard against. That
i1s all I have to say about this strategy
of theirs.

Shr1 Chandrappan said that some.
body belonging to his party was ar.
rested in Ahmedabad under the MISA.
Let him not make the proposition that
whoever 1s in CPI 18 good and whoever
is not in CPI 1s bad. Shri K. Viswa-
nathan 1s the Governor. Knowing his
antecedents in Kerala, I hope Shri
Chandrappan will concede that he is &
progressive man. I am sure Shri
Chandrappan will not dub him as a
reactionary or fascist. If somebody has
been arrested under MISA, we have to
look into his character and antecedents
and consider whether they ment or
warrant his protective custody, not
merely because somebody belongs to
some political party. If some tnforma-
tion comes tnto the possession of Gov.-
ernment which make them suspect a
person, then that particular person has
to be guarded against, To say that a
particular person should not be touch-
ed because he holids « particular flag 18
a dangerous philosophy. As you know,
even responsible  Congressmen have
been arrested under the MISA

SHRI C K. CHANDRAPPAN. We
call those people reactionary.

SHRI C M STEPHEN Belonging to
a party cannot be accepted as a tals-
man. Eversone has {o be screened.
The very fact that the Governor has
found it necessary to arrest those peo-
ple must be a sufficient ground to make
a searching examination whether those
persons deserve protection. That, I
think, is the correct approach and nol
the other way round. That is all that
I have got to say.

As I said. the curtain has been drawn
on a tragic drama. The dawn s here
again and let us hope there will be
sunshine and that democracy will stand
sustained in Gujarat, T support the
resolution.
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‘THE MINISTER OF HOME AFFAIRS
(SHR; K. BRAHMANANDA REDDY):
I am thankful to the hon, Members
who have participated in this discus.
sion, In fact, there was not much need
for any big discussion in this matter.
This is a clear case where the Govern-
ment of the day lost its majority on
the flioor of the House on an important
Demand and resigned. The Governor
feels that the situation is fluid and that
it is too early just now to ask any
particular leader to form a Govern-
ment, Therefore, he says that it has
become necessary that President’s rule
is promulgated in that State. In the
circumstances, there is hardly any
scope for controversy except to indulge
in some political bouts.

I am thankful for the very valuable
support I got from my Deputy Leader,
Mr. Stephen, and from my hon, friend
Mr Patel, though he crossed swords
with the lady. ani from the CPl
Member, Mr. Chandrappan.

It was obwvious to anybody and every -
body that this Janata front Govern-
ment which was formed in Gujarat out
of a sort of amorphous combination ot
certain parties without any ideology or
programme, with the strength that they
were having at that point of time.
would not last long. Of course, it was
rightly said, and Mr, Chandrappan has
also sasid it here. that the Chief Minis-
ter, Mr, Babubhai Patel. was under
constant pressure from the Jana Sangb
group in the Legislature. Though
Maniben may think that it was a very
good Government, the people of
Gujarat and particularly the Members
of the Assembly thought otherwise,
and so the Government was defeated.

Mr. Chandrappan has said that the
poople are extremely happy that they
got 7id of the Jansta Front Govern-
ment. He said it was an unholy alii-
ance and an unprincivied association
of parties bound to end in disaster.

SHR! D. N. SINGH (Hajipur): Just
82 CP] and Stepben’s party in Kerala.

SHAT X BRAHMANANDA REDDY:
Mr, Stepben bas explained to you how
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the Kerala Government, though a coali-
tion Government of certain parties, was
able to survive more than five years
without any hitch because they stand
by certain programmes and principies.

Mr. Halder has smd that double
standards have been employed, It is
wrong 1.0 say so because there is no
comparison between the extension of
the life of Parliament and the proposed
extension of the life of the Kerala
Assembly with that of Tamil Nadu.
The portion in regard tc Tamil Nady
has been explained on the Floor of this
House earlier and today also, the Finance
Minister, Mr. C. Subramaniam while
replying to the debate has explained
why it had become necessary for that
Government to go. (Interruptions)
We have said sufficiently enough about
it. I know Mr. Bhattacharya cannot
be convinced by my arguments. I
presume that. Therefore, I should not

make an attempt to convince him.
(Interruptions),

1700 hry,

Now, As Mr Patel has said the Gov-
ernment. in the discharge of its func-
tions towards the people of Gujarat
had miserably failea and not been able
to give or provide secunty even dur-
ing elections or during Panchayat Elec-
tions, A combination of several factors
had thus led to the disillusionment
of the people in the functioning of the
Janata Front Alinistry and therefore
1t failed,

1 do not know what A\Ir. Chandrappan
has said with regard to the formation
of the Ministry, or what future Gov-
ernment he has in view. Of course,
Mr. Stephen has made some practical
suggestions with regard to the future
in Gujarat. Howeveér that be, my
friend, while he was talking about
KMLP Members, he was saying that
“Do not be in a haste”. But you must
remember that Janata Front posture
prior to the election was, “we will have
no truck with the KMLP; that we will
not touch them with a pair of tongs™
But as a party. as a KMLP Party, they
took their assistance. Otherwise, they
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would not have been able to form the
Government.

SHRI DINEN BHATTACHARYYA
(Serampur): As you have taken help
from the Muslim League in Kerala.
Why do you forget that?

SHRI K, BRAHMANANDA REDDY:
Why are you going to something in
Kerala which happened in 1950, that is,
20 years ago? (Interruptions).
The point I am wishing to submit is
that the Janata Front, though they had
denounced the KMLP Party, said that
they had nothing to do with them and
they were even afraid of talking openly
with them. have taken their assistance.
But now the KMLP has been dissalved.
There is no KMLP today. There are
only individual members, Therefore,
we do not know how they behave, That
is a different issue altogether, We are
not on that point just now, My only
submission is that after all....

SHRI P. M. MEHTA: The Janata
Front was supported by KMLP un.
conditionally. The Janata Front has
never asked for support. It was on
their own that the KMLP had sup-
ported it unconditionally. (Interrup-
tions).

SHRI NATWARLAL PATEL: Our
real history {5 there. Our ex-Chief
Minjster Bsbubhai Patel had gone to
meet Chimanbhai Patel, so, that
was within the knowledge of
everyvbody. He asked for supe
port and the support was given
in the name »f unconditional support.
They .ot hmpw formed Covern-
ment 8 ‘Bad ww  support from
, The support was
wiwd Yor. It was absolutely wrong to
say that, it was not asked for.

DR, KAILAS: Taxes worth Rs. 62
crores were withdrawn by the Chief
Minister from the budget proposdls
under the pressure from the
KIMOLOP. This is how the Ministry
was working,

SHRI P, M. MEHTA: The resolution
was passed at a meeting presided over

2
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by the Cenirsl Minister Shri Prabhu-
das Patel that tbese taxes should be
reduced or withdrawn, and il iz one
of the factors.

SHRI K. BRAHMANANDA REDDY:
To have too frequent elections is not
democracy. Of course, you should go
to the people. Whenever necessary,
you should take the mandate of the
people. But hardly nine months are
over when the elections in Gujarat
took place. Therefore, we will have to
see the interests of the people of
Gujarat, What I am saying is that the
interest of the people of Gujarat is the
overriding f{actor in the consideration
of the future administration of Gujarat,

SHRI P. M MEHTA: The Chief
Minister has said that he will cooperate
if the popular Government is formed.
They will sit in the Opposition but
will cooperate with the popular Gov-
ernment,

SHRI K BRAJIMANANDA REDDY:
When the Government is formed

SHRI P. M. MEHTA, You can form
ihe Government tuduy,

SHRI XK. BRAHNANANDA REDDY:
When the Government is formed, if
the Opposition, the main Opposition
party, gives suppori or promises sup-
port, it is a gowd thing. It is all right.
1 am not refusing wny support. But
we will have 1o see what type of sup-
port it will be; what kind of support
it will be, It should not be the embrace
of Dhritarashtra. Therefore, we have
to see many things and the situation
then,

Now, it has become our duty to sec
that the 20.point programme is imple-
mented honestly and sincerely by the
Advisers and others in the Gujarat ad-
ministration, It shall be our special
effort to devote sufficient attentlon to
the development of Gujarat State.
Necessary action is being taken hy the
administration 1o correct whatever had
hes crept in and also to see that tbey
give a clean administration to the ftate.
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DR. KAILAS: No shelter to the
. smugglers should be given now as was
given during Front Ministry,

SHRI K. BRAHMANANDA REDDY:
O¢ course. One other thing which has
been mentioned by Mr. Chandrappan
is that a ship with arms has been seen
at Kandla port. I have checked up
again. It does not seem to be true.

I thank the hon. Members for parti-
cipating in this debate. I will give full
considération to all . the suggestions
made by them.

MR. CHAIRMAN: The question is:

“That this House approves the
Proclamation issued by the Presi-
dent on the 12th March, 1976 under
article 356 of the Constitution in rela-
tion to the State of Gujarat.”

The motion was adopted.

17.09 hrs.

STATUTORY RESOLUTION RE:DIS-
APPROVAL OF COMPTROLLER
AND AUDITOR-GENERAL’S (DU.
TIES, POWERS & CONDITIONS oF
SERVICE) AMENDMENT ORDIN-
ANCE AND COMPTROLLER AND
AUDITOR-GENERAL’S (DUTIES,
POWERS & CONDITIONS OF SER-
VICE) AMENDMENT BILL

MR. CHAIRMAN: We now take up
the discussion on Item Nos. 19 and 20.
Shri Samar Mukherjee. .. .not present;
Shri Dinen Bhattacharyya.

SHRI DINEN BHATTACHARYYA
(Serampore): Mr, Chairman, Sir, I beg
to move:

“This House disapproves of the
Comptroller_and Auditor-General’s
(Duties, Powers and Conditions of
Service) Amendment Ordinance,
1976 (Ordinance No. 1 of 1976) pro-
mulgated by the President on the
1st March, 1976.”

Why I move this Resolution dis-~
approving the Ordinance?

Powers etc. ) Res, & Bill

SHRI B. V. NAIK (Kanara):
Opposition for opposition sake,

SHRI DINEN BHATTACHARYYA:
Not at all. You were sometimes a civil
servant. You must know what is
what. You first hear me and then
reply. My first point is this. The
ordinance was promulgated on the 1st
March, and we met on the 8th March.
You could have waited for another
seven days and got the Bill passed
after the House had met on the 8th
March. So, as we have seen in another
case also this Government has now
adopted the practice of ruling by ordi-
nances, The House was to meet within
only a week; so what was the hurry?
We met on the 8th March, and now
it is 24th March and if, in the mean-
time, you had really fell urgency in
the matter, you could have brought up
a Bill and passed it. So, my conten-
tion is that it was absolutely unneces-
sary to bring in an ordinance in the
matter, and I oppose it,

Coming to the Bill itself, you will
find from the Statement of Objects and
Reasons of this Bill (No. 45 of 1976),
in the second para that the President,
in respect of the accounts of the Union
may, after consultation with the Com-
ptroller and Auditor General, by order
relieve him from the responsibility of
compiling the accounts of any parti-
cular service or Department of the
Union. My point is, have you really
consulted the Comptroller and Auditor-
General and, if so, what is his reaction?
That must be known to us before giv-
ing our sanction to this sort of Bill
So, I would request the Hon. Lady
Minister at least to clarify why there
is a hide and seek policy in the matter.
The suspicion naturally arises that the
Government is becoming more and
more authoritarian in all respects.
They are now after the Judiciary, to
curb its power. They have already
curtailed the power of Parliament and
now, whatever scope is there for the
Auditor-General to bring out the
lacunae or lapses in the matter of
finances of different Ministries, that
chapter is now going to be closed. So,



